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.10.97 This matter could not be taken 

u-,,--) yesterday as i was on leave. 

Heard the learned counsel f,:,r the- 

petitioner. Seen the memo filed by him 'N 
seeking withdrawal of this case. It is 

submitted by him that he has been 
V~ 

~'( C4 
assured by the Respondents that 

compassionate appointment will be given 

to him once he withdraws the 

r\~Cp~ 
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In view of this learned counsel f::jr the 

petitioner does not want to pursue the 

matter. The application is, therefore* 

disposed of as withdrawn with liberty 
e, 7 lul to the petitioner to approach the 

Tribunal if he feels aggrieved. 

Shri U-B-I~Iohapatra, 	learned 

Addl.Standing Counsel is present and 

he a rd. 
Hand over copies ~~lf the order 

to the learned counsel for both sides, 
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